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UPON hearing the counsel the Court made the following
ORDER

1. Learned counsel for the appellant(s) submits that appellant
Sanjeev Jain in Criminal Appeal No. 891/2016 has died. Similarly,
respondent Nos. 2, 3 and 4 in Criminal Appeal No. 892/2016 have
died. He will produce the death certificate concerning respondent
No. 3, Rajiv Kumar within a period of two weeks. The statement is
taken on record.

2. Mr. Srajan Shankar Kulshreshtha, appearing on behalf of Mr.
Vishwa Pal Singh, Standing Counsel for respondent-State of Uttar
Pradesh is directed to verify the information about death of the
appellant in Criminal Appeal No. 891/2016 and respondent Nos. 2, 3
and 4 in Criminal Appeal No. 892/2016.

3. List the matters on 28.01.2026.
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